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Commercial CompleX(BDA), 
Indiranagar, 
Bangalore — 560 038 

Dated: 	7? 

Ppplication No.  	124J86( T) 

W.P. No 	80 

Applicant 

T.V. Seiadri 

To 

Thri V.H. Ron, Advocrte, 
Po-24, I 1ajn Road, 
Gangenagalli, Bangalora - 24. 

Secretary, Ministry of Defence, 
New Delhi, 

The Controller of Defence Accounts, 
Southern Command, Pune-1, 

4, 	Sh MS Padmarajaiah, 
Senior Central Govt. Standing Counsel, 
High Court Buildings, 
Bangalore-1, 

Sublectg SENDING COPIES OF ORDER P1;SSED BY THE BENCH IN 

pPLIcrTIoN NO. 	12/Rtc(T) 

Please find enclosed herewith the copy of the 

passed by this Tribunal in the above said Application on 	2fl-1f-P6. 

End : as above. 
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ORDER 

In this transferred application 

received from the Hjah Court of 

Karnataka under Section 29 of the 

Administrative Tribunals Act of 

1985, the applicant has souqht for a 

direction to orant him 3 advance 

increrae:tts end oavmcnt of the 

arrears. Shri L.S.Padmarajaah, 

learned Geuior Standi 3 Counsel 

ppearing for th resoonde.ts subrnit 

that the relief so':ght by the 

applicant hs been granted by the 

authorities themselves, the correct-

ness of which is not disputed by 

Shri V.H.Ron, counsel for the 

applicant. In this view, this 

application is liable to b'e 

dismissed. 'Je, therefore disriss 

this anolicetior. 	'K 
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